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j OPEN COURT y
CENTRAL ADMINISTRATIVE TRIBUNAL
& — ALLAHABAD BENCH
ALLAHABAD
| _
Allahabad this the _29th day of _January 2002

original Application no. 827 of 1993.

Hon'ble Mr.,

Justice R.,R.K. Trivedi, Vice-Chairman

Hon'ble Maj Gen K.K, Srivastava, Administrative Membér.

Smt, Janak Verma, W/o late sri
Ex. Selection Grade Telephone
(Haryana),

By Adv : sri A.B.,L, Srivastava

Madan Lal Verma,
Operator, Jamuna Nageq,

) Applicadt

VERS US
1. Union of India through the Chairman Telecom
Commission, Dak Tar Bhawan,
NEW DELHI,
2. The Chief General Manager Telecom,
U.P, CirCle,
LUCKNOW .
3 The Chief General Manager, Telecom,

Haryana Circle,
AMBALA , \

4, The District Telecom Manager,

AMBALA ,
|
oo Respondents
i
By Adv : Sri RC Joshi

Sri G.R. Gupta

ey .
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" ORDER

5

redi, v.c.

Hon'ble Mr. Justice R.R.K. Tri

By this application,

A.T. Aét, 1985 the applicant h
reliefs from para 8=1 to 8=6,

husband of the applicant late

was serving in Telecommunicati
his service his service book w
in certain disadvantages to hi
by which he filed OA no. 117 o
of on 12.07.1989 with the dire
consider and dec;de the repres
service book of sSri Madan Lal

but it contained certain errog
correction of which another oa

OA 288/90 was also disposed of

direction to the respondents to rectify the errors a

discrepancies, pointed out by t

matter was under consideration
Sri Madan Lal Verma died. Now
0.A, for reliefs ciaimed wh.'i.ch'J
opportunities denied to Sri M.L

fact that his service book was

2.
claimed by the applicant, the r

mind to each of the relief and

with respect of e ach of them wh

In case the applicant is found

reliefs that shall be granted t

e

under section 19 of thév
s claimed multiple

It appears that the

ri Madan Lal Verma

{

During

n department,
s losg/which resulted
during service. Aggr#eved
1989 which was dispos%d
tion to the respondents to
ntation of the applica@t. The
erma, was reconstructed
and discrepencies andjfor
no. 288/90 was filed,

on 16.7.1990 with the

nI
he applicant. while t;is

with the respondents,

his widow has filed this
N UN aive. alpunk= k.

as= in fact;&osses and

. Verma on account of the

lost,

In our opinion before we adjudicate on the reliefs

espondents should applj their
they should pass orderé

ether it is admissiblelo: not.
entitled for any of these

© her without any delay
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with interest @ 1?% pa. The relief which according to
‘ 1

the respondents cannot be granted, reasons shall be

|
recorded for the %ame._ This exercise shall ﬁe completed
within a period af 6 months, from the date copy of this
order is filed. it shall also be open to the applica%t
to file details df her claims and‘version before the |

respondents.

3 There: shall be no order_as to costs.

Member=A Viée»Chairmanj

/pec/




